Hon'ble Mr, M«P. Singh, vice Chairman
Hon'ble Mr, G.shmthappa. Judicial Member

(1) Originy_. Applicaticn No, 581@_3_

Smt,saroj Gupta,

Widow of 1ate Shri a.k, Gupta
Aged about Years,

R/o 1030, shahi Talab,

Sanjiwani Nagar, .
Garha, Jabal pur (Mp) APPLICANT
Wnistras ™ By Advocate - Shri Manish Soni)
(\f\\ﬂ ’)['/L/(‘- A
> Ig’jg\ 'gl 2‘\ VERSUs
g " EREA ‘

; Union of India,
C Through Secretary,

7 Ministry of Defence,
New Delhit,

The Chairman, o
Ordnance Factory Boirad,
Aukl and Road, Calcuxtga,

3. Genera) Manager,
Vehicle Factory, .
Javalpur (Mp) RESPONDENTS

By advcoate - Shri P,Shankaran)

(2) Qriginal applicatior No. 160/01

1. ReP, Yadav son of Late
BJL. Yadav, aged about
1 years, Yesident of Qr.No,
3268, V.FeJs, Estate Sector
II, Jabalpur, Occupation

[ad

o .

24 RG.K, Parihar, son of Late
SeN, Parihar aged absut 52
Years, resident of Granmaraiya,
Near Ssector s V.F,J. Estate
Jabalpur, Occupation : Service
Chargeman Gr.iI1 1,T,cC,
Vehicle Factory Jaba:ipur,

3. AL, P-ajak. S0n of )ate B,L,
Rajak, ageq about 48 Years,
House No, 31, Mahaveer Compound,
Sadar Bazaar, Cantt, Jabal pur,
Occupation ; Service; Chargeman
Gr.I1I, 1.T.C, Vehic]e Factory
Jabalpur.
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4. . smt, Veermati Jat widow of .
late K,.L, Jat, aged about 48 2
years, R/o 215’;’* Kanjar Mohalla,
Jabalpur, Occupation % widow
Pensioner( Her husband was
colleague of applicants’No,1
to 3 espousing the 8ame cause of
action) " APPL ICANTS

(By advocate - shri Manish soni)

VERSUS
1, Union of India Through the

Secretary, Ministry of Defence

New Delhio

The Chairman,

Ordnance Factory Boarg,

Auckland Road, Calcutta, -

General Manager,

Vehicle Factory,

Jabalpur. MOPO
- Smt, Saroj Gupta wicow of late

Alok Kumar Gupta, ag2d about

48 years resident of 1030 shahi

Talab, Sanjiwani Nagar, Garha
Jabalpur, RESPONDENTS

(By Advocate - Shri p, Shankaran)

ORDER
e )

By M,P, Singh, Vice Chairmal - .

As the issue involveg and grounds rajised in
both:the aoove Ol.As, are common and the facts are

identical, these Original Applications are being disposeqd

of by this common order,

2, In OA 160/2001, the applicants have claimed the

following relief-

"Respondents be k. ndly commanded to give benefit
Oof Seshagiri Compdttee recommendation with
effect from 1.1.t6 instead of 11,9,1989, and
hold that the applicants beiny similarly
situated are entitled to benefit of order dated
28 09.1999 MneXUIE-A-3. "

In OA 383/2003 the applicant has claimed the following

reliefg=

husband of the petitioner being similarly
situated ig entitled to benefit of order dated
2849,1999 passed in, OA 115/95(Annexure-xi3).

The respondents pe also directe

arrears to th i d to pay all the
a O € geticdoner , .
2ffect with 1n$2r9n+_$ with retreppective



NO«4 in 0A 160/2001,ang applicant in QA 383/2003 were

&

aointed in the Vehicle Fact'ory..Jabal, ur: A;p’n dfff.erent Posts,

“In fact, due to rapid devrlopment of computerigg-
tion 4in Adnunistration. ex:sting employees shoulq
be exposed to this discipl’ne go that their skills

g€t upgraded for switch over to the hew technology

of work, However, as 4 long term policy, ir will

desirable to develop a3 cadre of experienced °©
employee trained in EDP an¢ other related areag
of work, We are of the view that Lhe Depti.of
Electronics should examine the matter ang sugest
Teorganisation of the existing postg and presecrihe
und form bay scales ang designations in consgul ta-
tion with the Department of Pergonney , ¢

In ﬁursuance of the avove observations of the IV CPC,
" Seghagiri Committee was set up ang it recommended the scale

" of pay of R841350~2200/~ in the case of Ye applicants ang

others, The Ministry of Defence vige order dated 23.,7.1992
(Annexure-A~2) accepted the same,The ’écommendations of the

Seshagiri Committee have been implementegd from 11,9,1989

instead of 1.1.1986,Aggrieveq by this an OsA.NO4115/1995

was filed before this Tribunal by the similarly Placeqd
’ was ¢
Peérsons and the same/disposed Of vide order dated 28,9,1999

in the following terms:

*the I'espondenis are directed to give effect of
the pay scale Tecommended by the Committee w,e,f,
1.1486 instead of 11.9,89, The respondents are
also directed to pay the ariears within three
months from the date of receipt of 3 COpy of this
Judgment, with thege directions, the application
1s disposed of without any order ag to costs",

applicantg, Tepresentftions were made, The espondentg

no action on her aPplication coulq be taken. !

o
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\ 4, Heard the learned counsel for. the partiga. The

1garned counsel for the applicantg )

the respondents
contended that the applicants can be granted the benefitg

Of the said Jjudgment but arrears siould not be Pald to them
for the period one year prior to filing of thege OAs,

5.

In thise cases we find thit the upgraded scale
S to be implementeq from 1.1,198¢ instdad of 11.9,1989

efore, the contention of the responde@ps that arrears
c

hot granted from 1.1.1986 is not tenable ang rejected,

The learneqd counsel for the Tespondents hag also
submitted that applicant in QA 383/C3 is widow of the

Govt.employee and, there fore, she canno: fijle an application

in the case of Smt,vidhata Vs.Union of Indig,(1997-2001) B
A.T.F.B.J, 311 wherein it has been le1g that legal heirs of

removed from se.vice after a discipl inary enquiry, If the

instant case by giving the benefit or upgradation of the

higher pay scale from a vack date i,e, fropm 1989 to 1986
will entitle the applican; arrears of pay as‘well as it wi))

entitle her to revised faindly pension and other cans:equentqal

oenefits.Therefore, the case relieqg on by the counsel for
the respondents is distinguishable and is not applicable
to the facts of the instant case.Therefore, this pPlea taken
by the respondents igs rejected.

7. In the censpectus of the facts ang circumstancesg

menticned above, we are of the considered view that the

present OAs are fully convered by the decisicn cf the

Contd, L) 05/.

0
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Tribunal Gated 28.9.1999 passed 1n on 135,1995 and the

applicants are entitled to get the samc
granted in the sajq OA.

benefits ag have been

8. In the result, both the QAs are allowed. The

respondents gre directed to give effect of the pay scale

3 recommended by the Seshagiri Committee with effect from
y 1.1986 instead of 11 .5.1989. The respondents are also

to the applicants )
rected to pay the arrearszwithin thre: months from the

te of receipt of a copy of this Judgrent. The Iespondents

are further directed to grant cinsecuer.ial bénefits
including Pensicnary benefits tc applicant smt
in oa 383/2003, and applicant no

«Earoj Gupta
o4 Smt.Veermaty Jat in oA

160/2001 within a period of six minths from the date of

communication of this order,

No costs.
] e o
(Gg’Shanthappa) AM.P.sStrgRT
Juliicial Member Vice Chairman
rkv .
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